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Hon'ale Mrs. Meera Chhibbsr, J.M. 
Hon 1ble Mrs. Roli §!ivastava1 A,~. 

Shri D.P. Q..tpta counsel for the applicant in 

CCP 156/04 in O.A. 1201/04. Shri Anoop Singh counsel 

for the applic nt in O,A. 1254/04. Shri Saumitra Singh 

counsel for the respondents in both the O.As & CCP. 

Since all the matters C,P. and ~~~re 
c onne cte d, therefore, common orders are passed. 

" 
Aoplic .ants have filed contempt petition 

alleging dis-o edience of the order dated 08.10.2004 

yhereby the impugned order dated 01.09,2004 ~o~as stayed 

and respondents were directed not to interfere with 

the ~o~orking of the epplic.:flt.s as EOOPPI Balkaranpur, 

Kaushambi Allahabad and further action pursuant to the 

notification dated 28.09,2004 was also stayed. 

Respondents have no~o~ filed their detailed 

affidcv it stating therein that the order dated 

08,10.2004 passed in O.A. No,1201/04 has aen fully 

complied uith ~ in as much as applicant has been 

allowed to take the charge on 24.11.2004 at Balkaranpur, 

which is evident from Annexure-3 of the counter 

affidailit. They have also explained the facta as to why 

it became necessary to issue the order dated 01.09,2004 

and the order itself 1.1as passed pursuant to the 

directions given by this Tribunal in O.A. No.20/04 filed 

by the applicant himself. 

~\-L. 
Counsel for the applicant~ubmitted that respond n 

have purposely delayed fl:et. implementing the intErim order 

therefore, &Of1'11! observations may be made with regard to 

the intervening period. In the contempt petition we 

are concerned only with the compliance of the order 

passed by Tribunal and since respondents have alreactt 

complied with the interim order, ~o~e do not think w 
I 

can furtt-er orobe in tt-e matter to aee the correctness 

of the action of the respondents at this stage. The 

O.At are still pen ding in t.Jric h respondents have already 

filed tteir counter affid.wit yesterday. Therefore, all 
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thaae asp~cta can always be argued y all th 

parties in the o.A. which ar•ll be taken vp on 

17.12.2004 afte:r rejoinc r is filed by the 
appll cant w1 t,hin 2 weeks. Interim or d9r pas d 

in O.P.. o.1201/04 ehall continue till tte next 

data. It is made cl ar since thi 1& a short 

sr.atter an ~ does not required long ar £Uments, oo 

furtter a jaurnrnent shall b Qranted. 

A far ee the contempt p&t i ti on is 

concernPd, since respondents h·J Ve lr ady 

cor.~pl ie d w1 tn tht: di.zections, the contempt 

is cisml.esad. Notices issued to th respondents 

ate di~charged. Copy of the order be kept in each 
file. 
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